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Present: Shri P.M. Ahlawat, counsel for petitioner.
2 Shri R.L. Dhawan, counsel for-requndents.
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It 1is pointed out by thencounsel_ appearing

on behalf of the respondents that fhe‘CE!14/97' & CP
12/97 éré wr;ngly iiétéd ﬁéday as the same have been
disposed of by P order dated .8.5.1997; Learned
couhéel fqr‘ thé respondehts saféifhat'since OA 1524)97
has;been listed‘ af£er c;n§¢r§ing thé_CPs,'it was not
ciear to him to which OA the reply is»tofbe fiied.’ Iﬁ'

is clarified that the only grievance in this OA would

”

béenvimplemented

£ mustlﬁe treated tha£ 4this grievapce is. the only
grievance Tefbibin oA 1624797
ﬁh;t responaenté ére to file a reply as to what steps
have'beeh taken to implement the ordef' gf tHon;ble
Supreme Court iﬁ’all the OAS/referrédxto in OA 1524/97.
It is not that'_all the previous QAé have beén revived
ngr is it fhat fhéy will have to file their reply in
tﬁe previous OAs. ) Only one consolidatédfreply is to be

filed in the said OA reciting therein the exfentb of

implementation

Respondents may
with an advance
rejoinder.

i s S i AR e i

be that the concerned Supreme Court’s order ha§ not

in aii the OAs referred in the CPs.

‘

e

of. the Supreme  Court’s order.

‘now file their reply within four weeks

copy to the applicant who'mayqfile the

Call on 7.8.1997.

It is further clarified
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